
79 Written Answers APRIL 13, 1983 Written Answ~rs 8 

"Decim ting Rare Wild Life" 

7139. SHRI NITYANANDA MISRA 
Will the PRIME M1N1STER be pleased to 
state : 

(a) whether Government are aware of 
growing incidence cf de irnating rare wild life 
in the country by poachers by adopting n w 
methods like poisoning, arrow-trapping and 
deadly roots and imilar technique; 

(b) whether such incidence specially from 
tigher res rve of Orissa had orne to thc 
notic of Govemm nt; and 

c) the step G vemment pr pose to take 
against the killing of the animal through 
the e method . 

THE D PUTY MINISTER IN THE 
DEPARTMENT OF ENVIRONMENT 
(SHRI DIGVIJA Y INGH): (a) and (b) Only 
four cases have come to notic lately and 
these relate to Simlipal Tiger Re er e in 
Oris a. 

(c) Legal action under the Wild ife 
(Protection) Act 1972 has been initjat d 
again t the offender. Strict vigilance is being 
maintained and the State Government ha 
been advised to deal with such cases firmly. 

Implementation of E.R.R.P. Programme 

7140. HRI NARAYAN SAHU : Will the 
Minister of PLANNING be plea ed to tate. 

(a) whether his Mini try i aware that 
Government of Ori sa has tarted Economic 
Rehabilitation of Rural Poor fully financed 
by the State Government durjng Sixth Plan 
Period; 

(b) if so, whether it i a fact that the 
subsidy under .R.R.P. is ent per cent where-
a for other programmes of the Central 
Government it is 50 per cent; 

(c) wh ther it is a fact that to popularjse 
the E.R.R.P. am ng the people, more funds 

• for this scheme have been allocated during 
the years f implementation, neglecting the 
provision of fund for the centrally sponsored 
chemes; 

(d) if so, whether it is a fact that N .. R. .P. 
sponsored by the entral Government an d 
otb r chemes have been ome times not fully 
attended to; and 

e) whether s me fund are a1 0 being 
diverted from the tate ector resulting in 

non-utili ation of C ntral Government share 
in some Block , part i ularly jn Dhenkanal 
district? 

THE MINISTER OF PLANNING (SHRI 
S.B. CHAVA 

(a) Yes Sir. 
Cb) The ubsidy under the RRP varies 

for different scheme. Land based ch mes 
and fi hery Jac culth·ati n and mulberry 
and ta ar d ve)opment ~<':l1emes are fully 
sub idised by the State Gov roment. The 
ubsidy is 75% in th ca~c of animal hus-

bandry and n n agricultur' 1 schemes includ-
ing rural indu t1 j~. t i 5\) % in the ca e of 
the cycl 1 ickshaw schen .e. In Centrally 
Sponsored lnt grated Rural Development 
Programme, the ratc 01 ubsidy is 25% for 
small farmer, 33.1 /3/0 f r marginal farmers, 
agricultural labourers and 1 ural artisans and 
50% for tribal b ncficiaries. 

( ) At the time of the discussion on the 
Annual Plan the ERRP and ther State Plan 
scheme arc al 0 considered by the Planning 
Commission in finali ing the allocation of 
funds. It is' not a lact that funds are sancti-
oned for the E.R.R.P. neg) Cling provision of 
fund for the centrally sponsored schemes 
of Integra ted Rural Development Programme, 
National Rural mp 10yment Programme, etc. 

(d) No, Sir. very care is being taken to 
allocate adequate funds for N .R.E.P. and 
other Centrally ponsored schemes every year 
in the Plan. 

<e) No instanc of such diversion of funds 
either in Dhenkanal or elsewhere in Orissa 
has come to the notice of the State Govern-
ment. 

Legislation for the Citizens Access to Official 
Information Regarding Public Affairs 

7141. SHRI CHITA BASU : Will the 
Mini ter of HOM A AIRS b pleased to 
state: 

(a) whether Government propose to enact 
suitable legi lation guaranteeing the citizens 
to official informations regarding public 
affairs; and 

(b) if not, the reasons therefor? 
TH M1NIST R 0 STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RANJAN LASKAR): (a) and (b) 




